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. SHRI BHISHMA
SINGH : After 6 O’clock.

SHRI JYOTIRMOY BOSU :
We will see on that day.

MR. DEPUTY-SPEAKER
Now, Private Members’ Business,

1§.32 hrs.

COMMITTEE ON PRIVATE
"MEMBERS' BILLS AND
RESOLUTIONS

SIXTEENTH REPORT

SHRI DONGAR SINGH
(Hamjrpur) : I beg to move :

“That this House do agree with

the Sixteenth Report of the Com-

* mittee on Private Members’ Bills

and Resolutions presented to the
House on the grd March, 1981.”
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House on the grd 1981.”
The motion was adopied.
15.33 hrs.
CONSTITUTION (AMEND-
- MENT) BILL*

(AMENDMENT OF ARTIOLES 324, 325,.
ETC.) -

SHRI G. NARASIMHA REDDY
M) : Sir, this Bill has-
ial involvements. Earlier, our
office did not detect it. Now,
they have detected and have informed
me. I have already applied to the
President of India for permission.
I beg to move for leave to intro--
duce a Bill further to amend the
Constitution of India.
MR. DEPUTY-SPEAKER : The-

. question is :

“That leave be granted to-
introduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

SHRI G. NARASIMHA.
REDDY : I introduce the Bill,

15.34 hrs.

CONSTITUTION (AMEND-
MENT) BILL*

. (AMENDMENT OF ARTICLE I71)
"SHRI ERA  ANBARASU

MR. DEFUTY-SPEAKER :' ! -
~ Changalpartu) : I beg to move -

I‘hequastnonn R &nﬁw to introduce a Bill
“Thatthul:lmnedoagrecwi&h furthettoamendthccommmf-

lheﬁhnmhnzportofthecam- - India. : -

Wm&n&md‘lmha Em«dmaq PmIISma':"_"
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MR. DEPU‘I‘Y-SPEAKER
Tl:e queéstion is : :

“That Ime be g'ranted to'

introduce a Bill further to amcnd
the Constitution qf Indi

The motion was adopted.
SHRI' ERA ANBARASU
1 introduce the Bill.

. 15.38 hrs. . |
BLIND PERSONS (EMPLOY-
MENT) BILL*

SHRI ATAL BEHARI VAJ-
PAYEE g Delhi) : I beg to
ve to introduce a Bill to

make provision for enabling blind

Em to secure employment and
matters

incidental to or connected

MR. DEPUTY-SPEAKER :
“The question is :

“That leave be granted to
introduce a Bill to make provision
for enabling blind persons to
secure employment and for matters
uwtf?tul to or connected there-
Wi

*The motion was adopled.

SHRI ATAL BEHARI VAJ-
"PAYEE : I introduce the Bill.

————

“15.36 hrs.
‘PREVENTION OF FOOD ADUL-
- TERATION (AMENDMENT)
BILL*
(AMENDMENT OF SECTION 16 ETC.)-

DR. VASANT KUMAR PAN-

'bIT (Rajgarh) : I beg to move

ﬁrluwtomuadmamﬂﬂmhe:
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“That leeve bé granted to .-
introduce a Bill further to amend
‘the Prevention of Food Adultera-"
tion Act, 1954.”

The motion was adopted.

DR. VASANT KUMAR PAN.
DIT : 1 introduce the Bill.

———

15.36 hrs,
UNIVERSALISATION OF

ELEMENTARY EDUCATION
BILL* :

DI'I?RiRgJAS‘}s]T K}JWM{AR PAN-
by : to move
for leave to Elatmducc aBlll to provide
for universalisation of clementary
education in India.

MR. DEPUTY SPEAKER :
The question is ¢

*““That the leave be granted to
introduce a Bill to provide for
universalisation of clementary
education in India.”

The motion was adopted,

DR. VASANT KUMAR PAN-
DIT : I introduce the Bill, -

RFPIONAL RURAL IBANKS
(AMENDMENT) BILL*

(R.PROI; MAIDﬁ DANDAVATE.
japur) to move for
leave to introduce a Bill further to

- amend tbeRegwnalRmalBanh'

- Act, 1976

»6-3-1931
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